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8hri Surendranath Dwived)': Up to 
, O'clock. 

Mr. Speaker: The House will have 
to sit up to 5 O'clock every day except 
on the days when there are half-hour 
discussions. The Vivian Bose report 
is there; two days for that. If we want 
to sit longer-

Shrl Sorendranath Dwlved)': We 
agree to 12 hours. 

Shrl Daji: 12 hours. 

Mr. Speaker: If the House agrees 
to 12 hours, it is perfectly all right. 

8hri U. M. Trivedi: 12 hours. 

8hri Vid)'a Charan Shukla: For the 
Vivian Bose Commission report we 
have agreed that the time will be 12 
hours. 

Mr. Speaker: If the House wants 
to sit for six hours each day, it wiiJ be 
12 hours. Now, I shall put the motion 
that with these amendments the report 
be agreed to. The question is: 

"That this House agrees with 
the Fifteenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 8th April, 
1963, as modified." 

The motion was adopted. 

12.18 hrs. 

"DEMANDS FOR GRANTS-c",,'ci. 

MmrsTRY OF COMMERCI!l AND INDUSTIn. 
---contd. 

Mr. Speaker: The House will now 
take up further discussion nnd voting 
on Demands for Grants under the con-
trol of the Ministry of Crmrnerce and 
Industry. OUt of six hours allotted, 
five hours and five minutes have 
already been t~ken. Shri D. S. Pati!o 

8hri DaJi (Indore): Sir, may I 
.ubmit in this connection that if we 
sit after 6 O'clock, normaJly, the extra 

time taken should not be deducted 
from the time allotted. We sat up to 
6.35 or so yesterday. The extended 
time should not be deducted from the 
time allotted. I am only submitting a 
convention by which we may be guid-
ed. 

Mr. Speaker: If I had adhered to 
that, I would have called the Minister 
straightway. But now I have called 
8 private Member. 
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-Moved with the recommendation of the President 
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Shrl Rameshwar Tantia (Sikar): 
Mr. Speaker, I would lik" to say a 
few words about jute and tea. The 
hon, Minister for International Trad" 
was pleased to say yesterday what 
Government propose to do to help the 

tea industry. I will only mention two 
points regarding jute. The quality of 
the jute should be improved. Now, 
the quality produced in Bihar is very 
poor. The difference in price between 
good quality jute and bad quality jute 
is quite big sometimes as much a~ 
Rs. 20 to 30 per maund. While good 
quality jute was being sold last year 
at Rs. 50 per maund, the pOCT quality 
jute was being sold at Rs. 20. Tn 
Assam until ten years back only poor 
quality jute was being grown. Now, 
within these ten years they have 
greatly improved the quality. ISo, il 
they want it they can improve the 
quality. 1 fe'cl that Government 
should give first priority to the im-
provement of the quality of jute. 

Then, the price of j ute in September 
and October is always low becaUSe the 
small traders have not got facilities for 
advance against jute. So, they are 
forced to sell it at a lower price. I 
suggest that Government should cons-
truct some bonded warehouses In the 
mofussil so that the cultivators and 
small traders can keep their jute 
there and get money against that. It 
will enable the cultivators to keep 
their jute with them until November 
or December when the prices go up. 

Coming to tea, I have not much to 
sa; on that. The Tea Board is func-
tioning very well. Even during the 
emergency, the Chairman of the Tea 
Board visited the border tea estates. 
I think the decision of the Govern-
ment to abolish the export duty on 
tea is a wise step. Even then, a pro-
blem will arise because the internal 
consumption of tea is rising every 
year. So, unless We increase our tea 
production, I think w~ will face shO'r-
tage of tea, as demand will outstrip 
supply. So, every effort should be 
made to see that the production of tea 
goes up. 

Y0sterdav Shrimati Akkamma Devi, 
the hon. M~mb"r from Ni ' giris, sug-
gested that every facility should be 
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&iven to the small estates and long-
term financial arrangements must be 
made for them. I support her fully. 
These are the tell planters who are 
going to fill up the gap in production. 
So, the Minister should consider their 
case favourably and some arrange-
ments should be made for granting 
them loans. 

Th~ present licensing system retards 
the grC>Wth of industrial development 
and, as I said some days back, it ill 
very defective. The year before last 
1,350 licences were issued; last year 
1050 licences were issued. I do not 
know how much of them are lying 
idle. An application has to pass 
through five Or six Ministries before a 
licence is ultimately granted. It has 
to pass through the Commerce and 
Industry Ministry, Planning Commis-
sion, Finance Ministry, Transport Min-
istry if it involves communication or 
transport and so on. It is a big hurdle. 
An applicant has to wait for six 
months or more to get a licence. For 
ordinary people who have no contacts 
it is next to impossible to get a licence 
within a reasonable time. Licences are 
normally given only to those firms 
which can employ high-salaried people 
as contact men. It is very difficult for 
ordinary small industrialists to get li-
cences. If Government are really keen 
on rapid industrialisation of the coun-
try, some method should be devised by 
them by which each and every persun 
who wants to set up a small industry 
should be able to get licence, prm id-
ed his scheme is technically feasible. 

Even when an applicant gets a 
licence he has to pass through ano-
ther h&dle, and that is power' shor-
tage. At least in, West Bengal it is my 
experience that no new industry can 
be put up before 1964 wlwn B3nder 
power will come. So, while on one 
side we are planning to hav2 more 
industries and more production, on 
the other side, there is shJrtage of 
power, which shows that there is 
something wrong in our planning. 
When we plan to have more industries, 

8imultaneously We must plan for INP-
ply of sufficient power too. 

Then, I am of the view that super 
profits tax will retard the growth of 
industries. If the Ministry of Com-
merce and Industry also 'Ieelthe same 
way, they should do something to selt 
that it is done away with. After all, 
it is a combined venture Of the Gov-
ernment. They should firmly tell the 
Finance Ministry that since our object 
is to make the c:nmtry industrialised 
within a short time and nothing should 
be done in a manner which will retard 
the growth of our industries, they 
should do away with the super profits 
tax, as it is bound to affect industriali-
sation to a very great extent. 

May I, Sir, have another tW(} minu-
tes! 

Mr. Speaker: Yes, if he so likes; 
but he wanted only five minutes in 
the beginning. 

Shrl Rameshwar Tantia: On jute, I 
will say there will be competition from 
Pakistan and other countries also. So, 
if we do not act just now it wilJ be 
too late. It is a good thii"g that we 
have introduced broad looms. Now 
we have to give first priority to the 
Improvement of quality. If we fail in 
that, I think there wm be a big gap 
between our demand and production 
and we will have to depend on im-
ports from Pakistan. 

There is too much or d~lay in the 
issue of licences. because many forma-
lities have to be gone through bcefore 
a licence is issued. If an application 
for licence is made to the Mini,try and 
it is found on examination that the 
proposal is reasonable and fcasiblt" it 
should be approved immediately, 
without any delay. Now an applica-
tion has to pass throurh so many 
Secretaries, Directors, specialists and 
so on that it takes a l~g time before 
a decision is taken. If we: agree that 
our object is rapid indwlrin1isation, I 
feel som[·thing should be done by the 
Government to see that these hurdles 
and dfficulties are removed. 
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[Shri Rameshwar Tantia) 
Then, many of the licences which 

have been granted are not at ali used. 
There are licence>: which are one and 
a half years or two years old where 
nothing has been done. What have 
they done in the matter? I hope 
some reply will be given to this point 
by the Minister in his reply to the 
debate. I am of the view that if those 
lieencs are not used in time fresh 
licences should be issued to other peo-
ple and the old licences should not be 
permitted to be u.;ed after a pr('scrib-
ed period to be fixed by Government. 

Shri Hem Raj (Kangra): Mr. Spea-
ker, Sir, yesterday, the Minister of 
International Trade gave us some hOPe 
that the interests of the small tea 
growers will be hoked after. So far 
they have been disillusioned beeause 
no help has been extended to them for 
the last So many years, as far as I 
know because the Tea Board is domi-
nated by big vested interests. There-
fore, the small tea growers have not 
had a good deal from the Tea Board. 
At least so far as my area is concerned 
i.e., Himachal Pradesh, Punjab and 
Uttar Pradesh. the tea gardens in that 
area have not had a fair deal from the 
Tea Board. We find from the statistics 
published by the Tea Board that the 
production of tea in the Kangra valley 
is decreasing. At the same time, be-
cause of the accumulation of stocks, 
the price fetched by this tea is going 
down. The money that has been allot-
ted by the Tea Board for the develop-
ment of tea has not been fully spent. 
When this question was put to the 
spokesmen of the Ministry, they have 
admitted that the small tea gardens 
have not been looked after so well. 
Only yesterday, the han. Lady Mem-
ber from the South, put forth More 
the House one suggestion '1nd cam-
plained that the small tea gardens of 
the S')uth are not being looked after 
WE'll. The fate or the small tea gar-
dens in the North is no better. 

When the Public Accounts Com-
mi1tee was examinine the Tea Board, 
tL.· Committee was informed that 
gl'l'cn tea was grown in Kangra and 
Dehra Dun and that not much hal! 
b""n done by the Tea Board for the 
development of tea in those areas. 
Therefore the Committee was cons-
trainl'd to remark: 

"The Committee are, therefore, 
unable (0 find any justification for 
such large savings on the develop-
ment schemes to the tune of Rs. 
12 lakhs on the one hand and, on 
the other failure to improve the 
production of green tea whieh 
has a good export market." 

The Committee hoped that proper 
attention would be given to this aspect 
in future. 

So. Sir. 'for such a long time we 
have been pushed aside. This green 
tea growing area should be developed. 
I want to make certain suggestions in 
this regard. We have been represent-
ing that, the excise duty on green tea 
should be done away with. For that 
purpose, we represented that a sepa-
rate zone for this area be demarcated. 
But that has not so far been accepted. 
My first suggestion is that a separate 
zone for this area be demarcated and 
at the same time this area be exempt-
ed from exciSe duty. 

My second suggestion is that re-
search should be made on the low pro-
ductivity of this area. At the same 
time, I would say, when the Tea Board 
is giving direct subsidy for fertilisers 
and for transport to the Tripura area, 
I do not understand why, when the 
land route has been closed by Pakis-
tan far Afghanistan and other Middle-
East Asian countries, the subsidy both 
for fertilisers and transport be not 
given to the green tea growing areas. 
Al~o, I want that the results of the 
experiments for the d~velopment of 
tea which are made by the dit!erent 
stations be made available to the tea 
(rowers c:t1 this area free of any cost. 
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Then, want that a separate repre-
sentation be given on the Tea Board 
from the~e tea growing afl'a,;, This 
demand was also made by the l<ldv 
Member from the South .. We wa~t 
this because the interests of Ih" small 
tea growers neither from the south 
nOr from the north are being properly 
looked after by the Tea Boaro. There-
fore, a Sl'par3te I'<-presentati'm on the 
Tea Board should be given to the tea 
growers both from the north and the 
south. 

Then, Sj~ tea statistics from the 
tea growing areas of north do not 
find a place in the Tea statistics of the 
Tea B~rd.. Therefore, those statistics 
should also find a place here. 

Mr. Speaker: The hon Member may 
try to conclude now. 

Shri Hem Raj: Sir, one or tWI) 
points more I want to make. I may 
kindly be given two or three minutes 
more. 

There is another problem and that 
is about the border districts of Lahaul 
and Spiti, whether they are the tra-
ders from Ladakh or from LahBul 
and Spiti in Himachal Pradesh. 
Those people used to trade with Tibet. 
But that trade has now been stopped. 
Now, the things have come to such a 
pass that all those traders are dying 
and they have not yet been given any 
rehabilitation grants. The position is, 
the trade between Tibet and Nepal is 
open and the trade between India and 
Nepal is open. But when those peo-
ple go to Nepal and buy something 
from Nepal, then any goods that they 
bring from Nepal are being confiscat-
ed. I have got the cases that have hap-
pened in my area where they have 
been fined thousands and thousands of 
rupees without giving any warning to 
thase people. When they buy such 
things from that area, when they 
bring those goods from there, those 
goods are being confiscated. Those 
poorrnen have been ruined because or 
the closure of trade with Tibet, in the 
first instance and secondly. when they 

bring goods from there from Nepal 
they are fined thousands of rupees. 
You can imagine the feelings of those 
people. The people of those areas are 
frustrated and they are very much 
angry with this action af the Govern-
ment. Therefore, r would Wllrn the 
Government that they should tre':ll all 
these border people with leniency ~lld 
with sympathetic mind. 

Mr. Speaker: The hon. Member 
should conclude now. 

Shri Hem Raj: There is another mat-
ter alsC}. In those areas there is the 
only cash crop kuth Toot. That used 
b be exported to China. That is stop-
ped. That is not being exported now. 
The price of kuth root has come down 
to a very low level. I would there-
fore, request the Commerce and In-
dustry Ministry that they should try 
to find some other market for the ex-
port of kuth roots. 

Then, the only rock salt mine that 
exists in India is in the Mandl area. 
The other salt mine, as y:>u Mr. Spea-
ker know, We have left in West Pakis-
tan. The rock s11t which is found in 
the Mandi area was going to ·be mech-
anised in the First Five Year Plan and 
a sum of Rs. 1. crore was allocated for 
it. Even after 11 years the matter 
stands where it was. In the previoW! 
year, only Rs. 2 lakhs were spent for 
that PW"P0ge and this year, 1963-64. 
only an amount of Rs. 1 lakh has been 
earmsrked. I want that this matter 
should be expedited. I also learn that 
these mines are also being taken up 
by the Hindustan Salts Ltd. and, I 
think, the Hindustan Salts Ltd. will 
expedite the mechanisation of these 
mines. 

I hOPe the Commerce and Industry 
Ministry will look into all these mat-
ters and do justice to Itlhe hfll people 
of these areas which are already 
backward and which are sufl'ering hr 
a long time. 

Mr. Speaker: The hon. Member 
ahould conclude no .... 
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Shrt Rem Raj: With these l-emarks, 
I support the demands for grants c,f 
the Ministry a1 CommerCe and Indus-
try. 

Mr. Speaker: It should not bel tIlken 
by the bon. Members that the ringing 
Of the bell is only a hobby with me 
and I indulge in it frJr the sake of 
pleasure. 

Shri Rem Raj: I had been sticking 
~ your ringing of the bell. But today 
only I had wanted more time ..... . 

Dr. P. S. Deshmakh (Amravati): 
Mr. Speaker, Sir, although there are 
Q.Ulte a few pointa I would have liked 
~ dwell upon, I would touch only 
one or two points here. I would, first 
of all, like to support all the sugges-
tions that my hon. friend Shri D. S. 
Patil has made on behalf of the cot-
ton growers and the attitude of the 
l'exfle C()mmis,·oner . The M·nistry 
of FOOd and Agriculture is trying to 
get the cooperation of the Ministry 
of Commerce and Industry so that 
whatever ordCTS he passes, or inter-
ference he does. would be in ronsulta-
tion with the FOod and Agriculture 
Ministry, and not only on his own 
when naturally the interests of the 
mill-owners and other people predo-
minate. 

The point that I want to impress 
upon the Ministry is that they should 
give a little more sympathetic con-
sideration for the development of 
cooperatives in external and intern'll 
trade, egpecially the external trade. I 
must acknowledge with gratitude that 
there have been occasiro! when the 
Ministry has supported c'Xlperatives 
and especially the National Agricul-
tural Cooperative Marketing FEdera-
tion. But sometimes there is a sort 
of a fall off and then they propound 
theories which are absolutely antl-
cooperative. 

Silri U. M. Trivedi 
Why from them? 

(Mandsaur) : 

Dr. p, S. Deshmukh: The coopera-
tives are unable to compete on equal 
terms with private firms. If yOu are so 
fond of giving monopolies to the pub-
lic sector and the State Trading Cor-
poration, there should be the least he-
sitation in giving monopolies to co-
operatives. They are fair and more 
beneficial to the country and to the 
Government and to everybody. Then,. 
they· directly help those who produce 
goods. In the case of pulses and B0-
on, things are gctting on very 
well when the State Trading 
Corporation had given to the 
Federation the full author~y and ex-
clusive right to proctlre pulses. But, 
when at the instance of one influential 
merchant or firm from Bombay, lIOme-
departure was sought to be made, 
which was initially not liked by the-
Commerce and Industry Ministry, I 
know, but somehow, they had to let a 
sort of a mOUse into the show. But, 
then they thought that it is much bet-
ter that more rats would come along 
through the same hole. 

I would like to suggest that the-
policy that we were following was 
the best. They should pursue that. 
It is a fleaJbite. Out 01 the whole 
extCTnal trade'. the pulses monopoly 
to the co-operatives is only R1I. 4·:; 
crores worth. I can assure you. I am 
prepared to stand personal guarantee 
that Y0\tr exports will incre-dse the 
growers will get a ·be.tter price' and 
the things will be done well. There 
are some people who run down the 
co-operatives at the least possible ex-
cuse. I do not know if they have a 
prejudice against the co-operatives or 
they think in a very different way. I 
am sure,-I am prepared to convince 
any officer who hesitates to help the 
co-operatives.-that if there is any 
falling off or non performance ihere 
must be some substantial cause' for it. 

I like the State Trading Corpora-
tion. I stand as a sort of a father of 
this organisation because I was the 
Chairman 0( the crmmil:t€e whlch 
recommended the establishment of the 
State Trading Corporation. Thq 
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have done very excellent work. But, 
ihe State Trading Corporation, in 
many respects, works as if it is a Sec-
retariat department. We know what 
Uo!lble people have in the contractors 
getting their money. Some people 
get their T.A. Public advocates whom 
we engage have to wait for two years 
hefore they get the payments. The 
aame thing is repeated in the case of 
the Nati<>nal Federation. In one or two 
instances, there is considerable haT88s-
ment if you do not receive the pay-
ments. That is a complaint, all 
8 matter of fact, of all the 
co-operatives in the country. It 
is not only the Ministry of Commerce 
and Industry which. has to be blamed. 
Eveorywhere WheneveoI' CQ-OpeTative<I 
have to deal with the Government, 
they COllllA! across theSl!r difficulti ~. 

There are pools of cotton. They 
have got co-opeoratlve ginni!lg and 
pre~ing factories. The Govern-
ment comes forward because theH 
people give pure seed. They pu!'cnase 
it They ask them not to se.lJ. For 6 
or 8 monthlS, they do not pay a sin&le 
pie. How is it possible for the eo-
operative ginning factories to survive 
or the pool to be there if the funds 
which are owed to 'hem are not 
liven? If the policy which was being 
followed in the Commerce and In-
iustlry will be followed, I am sure, 
they will deliver the goods. We will 
do better performance. I am sure 
the performance of the Federation 
compares well with what the mer-
chants were d<>ing, is far better. I am 
prepared to swear by it. So far as the 
quantum is concerned, the prices, 
purity, the name of India i6 concern-
ed, in giving goods of the descriptiOll 
which we contracted for, there is a 
certifirate by the Chairma!l of the 
State Trading Corporntion itself. that 
the Federation does not require even 
eamples to be sent. People are J:re-
pared to contract on the basis ot 
mere description. That was the repu-
tation which the Federation had got. 
I am sure that reputation can be 
mainblined with a little more sym-
pathy and a little better understand-
ing with the co-opeoratives. 

1lft (R ~. (~) : ~ ~
~, moo qh: ;ftfu ifiT f;;r(f~T "UGf-
;ft"fO<fi ~ t ~ ~ $ ql¥il-

f'Ai~~~~'I{T~I~ 
~ qh: cnf~ finlm ~ ~ WiofT 
m1i if ~ iffif Ifi1 ~ f~ t fill' 
~~ f~lfi1m~~ 
it; ~T Ifi1 ~ ~'Of qh: ~ lifo V 
~ Itf qrc,~qMl ~ I ~ Ilfu Ifi1 ~ if 
qft~~~O<fiif;~t 
~~~T~~fl~fm 
1Ift~oTftf~~fifi~~ 
~ ,uq~qif;(ff ~ fifi ~ ;ftfu if $ 
~ ~ if ~r qfmif f~ 
~ 1~ij;~~Ifi1~~ilm 
~ ~ 1fT: "T'RT ~ wg ~ I 

{'I'T"U mmflf'f; ;:ftfo ~ :;i't 
IffifR ~, q~ ;;it "1J~fP,'ll''' qrf.;ffit 
~~<pR ~, ~ q~ ~~ qf~-

m rn 'I.'" ~~ ~ if'l'Tfif; ;;it 
maTflf'f; ~ ~ ~ ~ ~ ,,~ 
~ ~ ~ "IGf liT '!ilf t I ~ ~ 
;m: ~ <; ~i'fmf ~ ~, m~ f~ 

If'i m ifir.f 'tiT ~~ ~ ~ it <:ifIi m 
f~;m: ~ ~. ~ lIfumr ~ 1fT GR· 
fifi~;m: <; ~ ~ ~ I <l~ 'fi1~ lJIiT 
m qr {t ~, f"4 qrf!ft> wrmr 'r <It 
t'( lIfumr 'Ii'f m '!ilf ~ I qmrflf'll 
;mm- if; fom ;;ft ~ ~l> ~trfr ~ 
~ ~ lfit ~ qf~ ~ it ~, ;;r"lR( 
~,~ 1lr.f, tl<if m lffiITlmf, 

m {if 'ifRT ~~) ~ m ~ li~ 
~ mTff qf~ ~m ~T, ~r <mr if{\' 
t 1wn:~U:ifilfi1~mil~<:"i1~ 
fifi f~q ifiI ~ m f;rn;rr f'fi pA-
~ f'filiT 'n ~ '!ilf ~ I ~;;ft 
t . ~ ~ flffOl1fif ~~ if.T ~ 

f'filiT ~ ~ ~ ~ ~ tX ~ '!ilf 
t I ifmfT~li~i!;~pr 

.n~"'~~'fiVI1 ~t~· 
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[ ... '1" ('f1 fmrl 
.fuit ~ mor "fT ~ 'R: ~ ~ m 
~ f~ <fiTiil:tom::;:r qf"", ~ ~ 

ifoW ~ I it7 f'q'ffi ~ ~ ~ 

~ ~ ~r 'If"", 'f,l1fT ~n: ltu ~
:1ITif ~ f'" ~ ;rtt ~ 'f@ 'f><:: m I 

~~if,T~~~~, 
'I'~r ~¥¥ flrfu<r.r ~ if,T ~ ~ 0 

~o ~o ~ ~~1m gm ~ ~ ir-iiRf 
~f<w Iltu~~f",~;;ft~ 
~~<: if; :a.if'l' ~ ~ ~~T >,f'RT '3f'l<f 
f~ fl1<'RT "flf~, WlNT "3"if ~ 
!fiT ~ 'Efc;;rri\1n" I ~'f'f ~ qf~ 

~'fn!!iT ~ ~ ~ ~ ~ 'tlR ~ 
.JIiT ~ ~ m+f.'t ~ I ~ ~ 
lir.RT if; ~ if ~ el"l" ~ Y~o ~ ~o 
if,T <'fT"l1 ~ ~ I ~ ~oo ~ 
"~o ~C<: ~ ~<mT ~ $ ~Y,o ~ 
~o ~~~~;;ftf"'~~ 
q~ lir.RT if; WCf Cf'f srRf Ifi<: 

~iT, ~'" ~'fCfT ~ ~ f'" ~C<: if; 
~Tif if ~ <ffi'r "fT ~ ~ 
~ ~ ~ ~ ~ ~ ~~~·0Illir 
~ 0 if,T <'fT"l1 'lTlfT ~ $ ~ q <'lTla ~ 0 

·1IfiT <'fT"l1 q<'J1T q<'J1T W;~ if ~ ~ 
~ ~ [m ~ I ltu ~'i1n: ~ fifo lI& 
~Cf ~ <'fT"l1 ~ I ~ f~ if llfG 
w~~~~~~"f 

. !fiT ~ ~ ~ ~ ~ crT '3f'l<f ~r 
~ I ~~ ~ if ~ifo mfiTf if,T ~ ~ 
$ ;;r.r mIN> ~ <tT ~ ~
~ if ~ f;rn;rr f'" ~ ~ $ 
. oflf~ ~ ~ ~T, ~ ~ if ~m f<ti1IT 
'ill ~ ~, ~'f'f f~ ~ ~ "{1ffT ~ 

-G fr;cif,Tvr ~ ~ mq", ~T <tT ~
~'MT ~ ~ ~q ~ ;frfu<ff ~ if,Tlf 

oq"lij- <fro ~ ~ I ~f"'it ~ ~;f 
rrTfcr ql'~ ~~ if ~ ~rr 

-1!i<:rrT ~ I 

Shri Subbara.man: (Madurai): Mr. 
Speaker, I think you very much for 
the opportunity that you have given 
to me to speak. I congratulate the 
Minister, and S0 also the Minister for 
International Trade and the Minis-
ter for Industry for the vast improve-
ments that have been dO:le in all 
sections of industries. 

The aim of Government is welfare 
state. In a welfare state, every citi-
zen should have the minimum re-
quiTements of life. Employment 
alone will bring the requirements of 
life for the people. To giVE full 
employment, Government huvp been 
taking quite a number of n.casures. 
Basic ind ustries are quite llecessary 
for giving employment. But, that 
does not go too far. Village indus-
tries, khadi and the hand:oom help 
to a great extent in meeting the 
unemployment question. Govern-
ment are giving a lot or encourage-
ment to improve and increru.c pro-
ductiOn of khadi and village indus-
tries. Gram ekai movement is a vexy 
good scheme. It creates self-reliance 
in the people. It helps the p~ople of 
the villages to assemble, to C(lnsider 
what their needs are and how to 
meet them. If every villa~e is made 
to rely upon itself, we wii: be meet-
ing the unemployment question to a 
great extent. I would like to suggest 
one thing in regard to this matter. Re-
search, though carried on, should give 
special emphasis on improving the 
Ambar Charkha. In Ambar Charkha, 
the carding section is the most difficult 
one. Though we haVe now got Am-
bar Charkha with six spindles, if we 
imlyrOVe 'h{' earning section of the 
Ambar Charkha, it will lessen the 
strain of the workers who are at it. 
So also, some research should be car-
ried on so that matching colours 
are found out and gOOd designs ~ 
produced. We can take advantage of 
our ancient own paintings and archi-
tecture. There are vast improve-
mf"Tlh going on allover the world, 
and we can adaPt them accordlne to 
our genlwt. 
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13 hrs. 

At the same time, quality should 
be maintained and controlled. Ame-
rica has come forward to take a fairly 
gOOd quantity of khaddar; probably it 
is because of the designs 'hat they 
have agreed to import that qU1ntity. 
If we improve that, I think that they 
will take further quantities. 

1 .. regard to the handlooms we 
are sending a gOOd quantity of our 
products to the eastern countries But 
the quantities have not been so ~atis
factory. There is a lot of scope and 
there arc gOod prospects for improv-
ing our exporls. But We should see 
at the. same time that the quality is 
maintained and further improved. 

As regards handloom weavers, I 
would suggest that if We spend some 
more money or set apart some more 
money for their hous;ng, there would 
be better prospects of our further im-
prOVing the production of these goods. 
There are a lot of prospects for im-
proving the handloom goods produc-
tion. Handloom industry should be 
given all protection from the compe-
tition of powerlooms and automatic 
looms. If We continue to give further 
encouragement to handlooms, there 
are possibilities for several lakhs of 
people more to get employment in the 
handloom industry. 

There are backward areas in every 
State and also in every district. A 
survey should be taken of those partl!, 
and suggestions should be given to 
them as to what sort at village indus-
tries and small industries can bl" 
started in thOSe places. 

Owing to the Gold ContrOl Order, 
lakhs Of goldsmiths have been thrown 
out of employment. Though Govern-
ment have come forward to rehabili-
tate them, it has not helped them very 
much. So, I would Uke to Impress 
145 (Ai) L.S.D--4. 

'.'pOIl Government that they should 
not be satisfied with what thl'y have 
done, and they should further attend 
to thE'ir rehabilitation as quickly as 
possible. 

The foundries in Madurai are 
suffering very much-I have already 
told the Minister of Steel and Heavy 
Industrie. several times. and I have 
written to him also about this-for 
want of pig iron. Government should 
think of some scheme under which 
th",y can supply pig iran to these 
foundari"s, and that should be done as 
quickly as poe,ible. If that is not 
possible, they should import pig iron 
and make the foundries work as effi-
ciently as poss:ble. 

About short staple cotton, we are 
exporting a large quantity of short 
staple cotton to Japan and other 
countries. We want thicker and 
coarser yarn fOr rope-making and for 
nets. So, we should start some fac-
tories or some other projects so that 
we can mak" full use Of the short 
staple cotton, 

Though Government arc doing a 
lot of things fOr the small scale in-
dustries, the people are not able to 
understand them fully. So. it should 
be publicised 1.0 a gre,\(or extent. That 
j, what I would like to rf"quest. 

There aPe certain drug maJllufactur-
ing companies under Government, but 
the cost of the medicines is a little 
higher, and, therefor, it is not possible 
for the poor people to go in for thOl!le 
medicines. So, I would suggest that 
th{" prices should be lowered. 

Now that cement i. in shortage, slag 
and coal ash .... 

Mr. Speaker: After the ringing ot 
the bel! for a second time, no new 
point should be taken uP. Ot course, 
n Member can be allowed to complete 
the sentence or the idea that he has, 
but no new point should be taken up. 
Now, the hOD, Member should con-
clude. 
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Shri Subbaraman: Now that cement 
is in shortage, slag and coal ash 
should be made use of and available 
to people sO that they cRn replace 
cement by making USe of them. 

About cardamom Government have 
been pleased to form a directorate of 
cardamom. In the Madras State, 
Madurai district is the only district 
which produces cardamom. Though 
this directorate has been formed, no 
member from the Madurai district has 
been in~luded in it. So, I would like 
to suggest that a member from the 
Madurai district should be included in 
the directorate. 

Since there is no time, I shall con-
clude here, and I support the De-
mands of the Ministry. 

The Minister of Commerce and 
ladustry (Shrl K. C. Keddy): Mr. 
Speaker, Sir, the han. Members who 
have porlic;pat"d in this deblte ye,;-
terday and today haVe covered a very 
wide ground indeed, and I am grate-
fUl for the words of appreciatiOn that 
fell from some of the han. Members 
regarding the working of this Minis-
try. There have been criticisms as 
well, and I would like to say that 
those criticisms have been taken not" 
of, and it shall be the endeavour of 
everyone concerned with this Minis-
try to profit by those criticisms and 
to see what could be done in order to 
improve the working of this Ministry. 

13.07 hrI!I. 

[MR. DEPUTY-SPEAKER in the Chair] 

Some hClll. Members referred to the 
structure of the Ministry and the pre-
sent shape of this Minis:ry. The 
HOuse is aware that at the time of 
the reconstitution of the Ministries in 
April last year, the Department of 
Heavy Industries was transferred to 
the Min'stry Of Steel and Heavy In-
dustries, and later in the year, as 
some hon. Members haVe pointed out, 
the development Wing was transfer-
red to the Ministry of Economic and 

Defe.le" Co-ordinat'on. Some hon. 
Members did not seem to have appre-
ciated this new structure of the Minis-
tries. I would not like to say much 
about it, but I would only fke to 
point out that this Ministry at the 
present momen" though some hon. 
Member said it was a truncated Mi-
nistry, has a scope which is so vast 
and varied. Whatever arrangcme:1t 
we may make in repeet of the govern_ 
mental work, I think that it is Vf'!ry 
necessary for all Ministries concerned 
to work in a spirit of co-operation, 
and every attempt should be made 
to co-ordinate the working of these 
Ministries in order to improve. the 
industrial growth of the country. So, 
this requires continuous co-operation. 
So far as my Ministry is concerned, 
whatever changes may take place in 
the structure of this Ministry, we 
shall be only too ready, and we shall 
make every possible effort, and earn-
est efforts at that, to co-operate with 
the other s'ster M'nistries in order to 
bring about satisfactory industrial 
growth which is so nece5ssary and 
essential at the present momcn' mo!"e 
than ever. 

I am sure th"t SCllll" mJrf' Mem-
bers would have participatcd in this 
debate if they had the time, and made 
this Ministry. I am afraid that I 
shall not be in a position to dear 
wjth all the points that have been 
raised in the course Of the debate by 
various Members. Limitations n' 
time preclude that possibility. So, it 
shall be my endeavour to refer to 
some of the major aspects only and 
to give an assurance that in so far 
as the points, which I am unabll' to 
cover or refer to are concerned, we 
shall do everything possible to give 
our best attention to them, and to 
study them carefully with a view to 
securing wherever possible such im-
provements in policy as well. as in 
administration as may be feaslble. 

Yesterday, my colleague Shri.Manu-
bhai Shah had intervened m the 
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debate and had dealt with the elCport 
problem at considerable length. He 
underlined the importance of exports 
in our prP.S2nt eC9110'11,Y ~l.~d ;1!: t',,( (1 
in great detail the step" taken to 
boost up our exports in order to fulfil 
the targets fOr export laid down in 
the Third Plan. It is not necessary 
for me to add to what he has said. 
The vigorous promotion of our ex-
port programme is one of the major 
planks in our economic policy and 
everyone concerned in Government 1M 

Keenly aliVe to and conscious of the 
~"OmpeJling need to build up our ex-
}lorts as rapidly as possible and maXI-
mise them to the extent feasible. 

In this connection, I would like to 
say that every possible co-operation 
is coming forth to increase pr0duction, 
both in the sphere of industry and or 
agrlculture, to enable more and more 
exports to be realised. I would say 
furth('r th'lt all departments of Gov-
ernment are cJ-operating in this mat-
ter. Yesterday, my hon. coll~ague re-
ferred to certain Ministries which had 
taken certain steps to increase our 
exports. He referred to var:ous mat-
ters. Today certain Members who 
spoke referred to the {'otton policy 
of Government. Some have referreC! 
to jute and tea. These aspects were 
also covered .by my colleague in his 
speech yesterday and I do pot Plink: 
it is necessarv for me to refer to them 
again in my' speech. I wish it haC! 
bee-n possible for my othe~ colTeague, 
Shri Kanungo, to speak about certam 
aspects pertaining to industry and 
the company law administration witn 
which he is intimately connected. But 

.owing to l;mibtions of time, it wa~ 
not pol'Sible fOr him to intervE'ne in 
the debate. Therefore. today I would 
like to confine myself to these two 
dppartments. 

One of the most important points 
made in respect of industrial progress 
and development was what same hon. 
Mp"11t-f'rs call('d the slow rate of 
growth. I think Shri Daji, who 
op"ned the debate and ceMain other 
Members referred to it and said that 

during Jast year the rate had beell 
only 8 per cent wherea" two years ago 
it was about 11 per ceni. During 61-
62, it was only about 6 per cent. 

With regard to ttlis, I would like to 
make one or two important points. In 
the very nature of things, it is not pos-
sible to secure an even rate of deve-
lopment during every year of any par-
ticular plan period. For example, it 
will be noticed that during the Second 
Plan period, in the beginning the rate 
of growth was 4 per cent., then about 
3'8 per cent and then it went up to 8 
per cent and then to 11 per cent. So 
there was a gradual rise in the rate. 
This is accounted for by the fact ti1at 
in the beginning of any plan period, 
industrial licensing is resorted to to 
cover the targets prescribed ia that 
plan period. So during the first two 
years or three years, the rate of 
growth will not be so marked Or [l~ 
high as in the concluding years of th·~ 
plan by which time all (be new licen-
ces that had been granted would have 
been implemented and production 
started. I referred to this aspect last 
year and I would like to repeat it now. 

Shri Jashvant Mehta (Bhavnagar): 
What was the target for the first year 
of the Third Plan? 

Shri K. C. Reddy: There was no 
particular target for the first year; it 
is for the whole plan period. The en-
deavour should be to fulfil that target 
and the time for judgmen·. will be at 
the end of the Third Plan and not in 
any particular year of the plan period. 
I have endeavoured to point out that 
variations in the rate of development 
in various years are naturally bound 
to be there. If I may say so, Imese are 
to be expected. If sufficient allowance 
is made for tJhis, I do not think it 
is a matter for disappointment that the 
rate of growth was only 8 per cent last 
year. One wishes it could have been 
better but our effort ~ hou Id be in the 
direction of improving the rate in 
subsequent years. 

I would like to refer to one or twa 
other important aspects of this 
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[Shri K. C. Reddy] 
matter. As the House is .. ware, during 
the last two years, \!here has been a 
much severer fCJrcign exchange crisis 
than previously. A/~inst this back-
ground., it is a matter Ior some satis-
faction th'll we have been able to 
secure even an 3 r T cent rat(' or 
growth. 1 Wc1uld like to mention c,c' 
foreign exchange availability position 
during the last two years. or r:11 !Wl' 

during the last three half years: T. ,.' 
10reign exchange availability bet-
ween October 1961 and March 1962 was 
to the tune of Rs. 184 crores. during 
April 1962 to September 1962, Rs. 161 
crores and during October 1962 to 
March 1963 Ro<. 151 crores. During 
this period, it dwindled by about Rs. 30 
crores. In spite of this, the growth of 
industrial production has been sustain_ 
ed at these levels. 

There is another important aspect 
The 1act that the growth has been sus-
tained in spite of this reduction in 
foreign. exchange availability indicates 
the extent to which indigenous re-
sources have substituted imports a 
very important aspect which I wo~ld 
like to highlig>ht. This feature is also 
brought out by anot hpr set of figures 
to which my attention was drawn re-
cently. The Annual Report of the 
Ministry of Economic and Defence Co-
ordination has given very illllIJ1jnating 
figures of purchases made by the 
DGS & D during the First, Second and 
Third Five Year Plans. During the 
First Plan, the DGS & D purchased 
goods worth about Rs. 173 CI'ores dur-
ing the Second Plan. Rs. 1103 ~rores 
and so far dur.ing the Third Pl3n Rs. 
259 crores. The percentage of imported 
equipment included in these figures 
works out to 41 during the First. 24 
during the Second and 19 so far during 
the Third Plan. These figures give an 
indication of the steady growth of in-
digenous industry whioh is able to 
supply an increasingly large part of 
stores and eQuipment required. This is 
a healthy feature of our industrial 
growth and I hope this will be conti-
nued in future also with better and 
better results. 

I would also like to point out here 
that the process of utilisation of more 
and more indigenously available mate-
rial will, if anything, be accelerated in 
the coming years. For example, the 
indigenous availability of certain mctte-
rials like aluminium, synthetic rubber, 
carbon black, tyre ohords, steel, pulP. 
caustic soda and certain other chemi-
cals will have a much more significant 
inl")aet, and it is because of this that I 
"'::lture to hope, and I would like the 
1 louse to share this hope with me, that 
even though tohe prosped of our get-
ting any appreciable quantum of 
foreign exchange for raw materials 
are not particularly bright, we shall 
be able, nevertheless, to s~stain with-
out diminishing our present rate of 
industrial gnowth. 

In this connection, I would like to 
refer to one very important aspect 
which is very necessary at the present 
juncture. It is no doubt true that 
ultimately we have to depend for our 
maintenance imports on our own re-
sources and not on aid for bhat pur-
pose alsO. One can understand our 
dependence on foreign aid for our 
developmental purposes and for im-
port of capital equipment. Neverthe-
less. at the present moment when we 
are passing through a very dynamic 
developmental phase, it is very neces-
sary that we should have some assis-
tance to pay for the import of com-
ponents of capital goods, steel, non-
ferroUg metals and certain other im-
portant raw materials. As time 
passes on import substitut.ion and ex-
pansion of exports, to which we are 
giving very earnest attention, may 
render this less necessary, but at the 
present 5tal:(e, as T soid, It is of parti-
cular crucial importance. I have 
referred to this aspect at the present 
moment because the consortium of 
friendly countries is meeting very 
shortly, and I hope they will be able 
to appreciate such suggestions as are 
made in this behal1 by us. 

Industrial production has to ·be in-
creased in every possible way. The 
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challenge that lJhe country is facing at 
the present moment demands that in-
dustrial production should be stepped 
up. It has been repeatedly said that 
defence and development shOUld go to-
gether, and we should not do anything 
to belittle the necessity of industrial 
development. So, in connection with 
increasing our industrial development, 
I would like to refer to one or two 
important aspects. 

Some' ;,on. Membcrs referred to un-
utili:;.,d capacity that is existin, in 
OUr various industrial units. Figures 
bave been given. I do not know from 
what documents those figures were 
taken out, but I have a feeling that 
these figures, the presentation ot these 
figures and the basis on which these 
figures have been woked out, are not 
quite, it I may say so, fool-proof. In 
tact, we are at present trying to look 
into this matter more carefully, and 
my Mimstry, in consultation with th(? 
Planning Commission and lJhe Minis-
try of Economic and Defence Co-ordi-
naion. is trying to work out figures 
which are more reliable and which 
can give a clearer idea of what exactly 
the position is in respect of this very 
important matter. 

Having said that, I would like to 
point out that unutilised capacity is 
there to some extent, though I am not 
prepared to agree readily and imme-
diately that it exists to the extent that 
it is said to exist. Of course, to lJhe 
extent that there has been shortage of 
foreign exchange and consequent in-
adequate availability of imported raw 
materials, it is quite possible that the 
existing capacity has not always been 
fully utilised, and this applies to both 
the small-scale industry and the large-
scale industry. Also, capacity might 
not have been fully utilised in certain 
spheres because of transport difficul-
ties, 3hortage in availability ot power, 
coal etc. Whatever difticulties there 
might have been in this sphere in Ille 
past I think I will be correct in say-
in~ that thanks to the efforts put forth 
during the recent month~, particulraly 
by the Ministry of Economic and De-
fence Co-ordination and also other 

Ministries, these problems have been 
solved to a considerable extent, and 
In the utilisation of capacities that al-
ready exist, the position has improved. 

Here, I would also like to point out 
thl' way We compile t.hcJe figures. 
The newer units whose capacities have 
been taken into account have all been 
added together. They haVe not had 
time actually to go into full produc-
tion. The moment a unit is establish-
ed, its capacity which is on the books 
is taken into account and it is added 
(0 the existing capacity and certain 
i'1r(" .. 'n'·~.; are drawn. After all 110 
unit produces to its full-rated capa-
city immediately it is established. So 
in giving figures dealing with capa~ 
city and actual production, I would 
suggest allowance should be made tor 
this fact as well. 

Shri Daji: Will you make an asses-
sment and let the House know what 
according to the Government is the 
position? ' 

Shri K. C. Reddy: I have already 
said we are looking into the matter. 
In fact, the Government itself would 
like to know what exactly the posi-
tion is more definitely than what the 
present figures reveal, and certainly 
when we finish that work we will 
take the House into confidence be-
cause we would like the Hou~e to 
know the "eal facts. 

I should add we are constantly nn 
the look out for capacities which ure 
really unutilised or under-utilised with 
a view to seeing whether they could 
not be brought into use. particulraly 
now when defence needs can well do 
with the fullest working of our al'uil-
able capacity. 

Many criticisms have been made by 
several hon. Members on the question 
of industrial licensing. Reference has 
been made to the procedure which 
w(' follow in innmtrial licensinr.. stat-
ing that it ;.~ very cumbersome, that 
they have to go a number of officials, 
that there i. r.llnsiderable delay in the 
issue of industrial licences. It has 
even bepn said that there is a certain 
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amount of favouritism, that big people 
{:et the licences, that small people do 
not {:et them. Several criticisms have 
been made on this point. While not 
claiming tha t everything is perfect, 
that no deficiency exists or no mis-
take has been committed, I would like 
to assure the House that every care 
is tak(m by not only myself and my 
colleagues, but also by the officials in 
my Ministry, to see that licences are 
given only on a just basis, and not on 
any basis of preference or partiality. 
In f:lct, wherever any party has any 
grievance, he has certain remedies 
open. He can appeal and ask to look 
into tile matter again, and we are 
alw8ys ready to look into the matter. 
But by and large, industrial licensing 
has been going on, I should venture 
to say, in a very proper manner. 

Regarding procedures, again I would 
not like to claim perfection, there is 
considerable scope for improvement 
of procedure. The Federation of 
Indian Chambers of Commerce and 
Industry also had suggested certain 
~hanges in the procedures to be 
adopted. In consultation with them we 
have improved our procedures, and on 
the whole I feel that our disposals 
are much quicker now than before. I 
may support this statement by one or 
two facts. For example, applications 
for licences which were more than 
three months old, which were about 
500 in number in November, 1962, 
have been brought down to 300 in 
February, 1963. We arc makh1t; sus-
t:1;nf'd rfff"Jrts to brill:; dn~.Yl"', ',h~ !'lUM-
ber of licence applications which 'iC' 

more than three months old. To SAve 
avoidable efforts on the part of entre-
preneurs we are periodically publish-
ing lists of inrlust1'if'S for which 
licenses are not prol'oseu to be given. 
The lists are drawn up On certain 
rational grounds. The latpst list is a 
long one containing 211 items. This 
big figure might have created some 
apprehensions in the minds of hon. 
Members. The list contains onh t'lose 
trtdustries, barring a few which are 
of luxury character, in l'I'gard to 
which industrial licences had already 

been issued to cover the Third Plan 
target. We cannot go beyond the 
targeted production because, other-
wise, we will be placed in difficulties 
and stresses and strains will increase 
upto a limit we can take a risk but 
beyond that it is not desirable. This 
list is reviewed every half year. If 
the licence holders have not taken 
effective steps or production is not 
Iikt'ly to materialise in regard to any 
particular product we restore the 
particular item to the licensing list. 
So it is reviewed from time to time; 
certain items are omitted and certain 
items are added as and when neces-
sary. In the nature of thin{:s, it i~ 

not desirable to have free licensing 
as one hon. Member pointed out. We 
keep under review the targets envi-
saged in the Plan and wherever there 
i, jl1<!ification for revision of targets 
we entertain applications for indus-
trial licences. For instance in respect 
of aluminium tyres, explosives, etc. 
we have gone beyond the targets 
prescribed because we felt the neces-
sity to do so. 

Dr. M. S. Aney (Nagpur): You can-
not do that without reference to the 
Plann'ng Commission? 

Shri K. C. Reddy: or course, in 
consultation with the Planning Com-
mIssIon. We can do nothing without 
consulting the Planning Commission. 
In this context there were some criti-
cisms about favouring certain indus-
trial houses; there has been an attack 
on concentration of economic power. 
T!. rcc bonn the continuous effort of 
my ,'!linis:)'y to ~ncout'age new entre-
preneurs, particularly in industries 
which h~vc become established, which 
dQ not r~c:uirc complicntcd or special 
know-how or large block of capital. 
For imtance, last y!'ar in the matter 
of is.;lling industrial licence for estab-
lishing textile mm we s'~cured not 
only proper regional distribut'on but 
we said that in the grant of licences 
in these fields, they should not be 
given to people who are already 
entrenched in these industries. 

Shri Reda (Nizamabad): Is not the 
licence given to the new entre-
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preneurs purchased by the old ones 
who are a lrcady established in the 
industry'( 

Sbri K. C. Reddy: I do not know 
about that. In a particular case 
brought to our notice I have been 
enquiring from the State Government 
whether any such thing has happened. 
I heard something from the State 
from which the han. Member come9 
but I had not definite information. 

Dr. L. M. SingbV'! (Jodhpur): Does 
this Ministry on its own motiOn strive 
or endeavour to collect its own infor-
mation and intellegence? 

Sbri K. C. Reddy: What I may say 
is that we would be grateful if han. 
Members who come to know anything 
of this kind would be good enough to 
pass them on to us. It is not as if 
Government has no agency to find the 
truth about these matters. Our tex-
tile commissioner's office is constantly 
reviewing the position and watching 
the progress made. 

Shri Daji: If the trarufer is legal, 
even if we give information what 
action is possible? I can give you 
right now examples of textile mill9 
licensed by you last year having 
changed ownership. 

Shrl K. C. Reddy: Please pass it on. 

Sbri Daji: But what is its use? 

Shri K. C. Reddy: It is an undesir-
able practice which has got to be 
controlled. If such instances are 
brought to our notice .... 

Shri Gauri Shankar Kakkar (Fateh-
pur): How can it be controlled if it 
is legal? 

Shri Heda: The entire assets of the 
new ones are purchased by the old 
ones; it is thus given a legal shape. I 
do not think Government can do any-
thing about it. 

ShT'1 K. C. Reddy: That Is a diffe-
rent matter. We can make a law. 

There are always methods to which 
people would like to resort to over-
come some legal obstacles. It this 
kind of thing goes on we wUl have 
to be vigilant and new measures will 
have to be taken. 

Shri Priya Gupta (Katihar): The 
poin tat issue is whether the Govern-
ment can take legal action against 
such things? What can the Ministry 
do at present about the transfer of 
these licences? Are there any 
administrative rules? 

The Minister of IndllStry in the 
Ministry of Commerce and Industry 
(Shri Kannngo): Transfer of licence 
is prohibited. 

Sbri K. C. Reddy: I think it is a 
specific condition of the licence when 
it is issued. If that is done we can 
take action to revoke the licence. 

It was pointed out during the deb,t, 
that information in regard to L" 
issue of industrial licences to the big 
industrial houses has not been pro-
vided to this House in accordance 
with an undertaking given by my 
colleague Shri Kanungo and that it is 
about a year since such an assurance 
was given, My colleague interjected 
when this point was made and said 
that this information has been made 
available. I would like to tell the 
House that the information hod been, 
passed on to the Ministry of Pm'lio-
mentary Affairs; possibly by now they 
have or in the near future they will 
place that information em the Table 
of the House., .. 

Sbri Daji: For next year's debate? 

Shrl K. C. Reddy: It is true that in 
respect of industries which require 
considerable capital investment only 
well-established houses can be reason-
ably expected to be successful, in 
launching any new enterprises we 
have to take care of the neet! for more 
and more industrial production. 
Because of the necessity to have more 
~ more industrial tJfQduction, it 
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ot:comes incumbent and compelling to 
give industrial licences to these big 
illdustrial houses, and it is only under 
such certain circumstances that thesQ 
licences are given to them. 

In this connection, I would like to 
refer to the oft-repeated point made 
by hon. Members about the need for 
proper regional distribution of indus-
tries. Taking the large-scale indus-
tries first, hon. Members are aware 
that the policy of dispersal is em-
bodied not only in the industrial 
policy resolution but also in the 
various plan documents. It has been 
the continuous and constant endea-
vour of the Government to see that 
these projects in the public sector are 
established in States where t.here 
have been no public sector projects, 
of course, after taking into account all 
the relevant factors to which I shall 
refer a little later. It is because of 
thi~ yOU will find that in most of the 
States in our country today, in fact 
in all States, some public sector 
industrial project or other has been 
established. I do not want to go into 
details. Hon. Members of the House 
are aware of the steps that have been 
taken by the Government to see that 
public sector projects are established 
in various States of our country. 

The other day, Shri Koya, I think, 
was saying that no public sector pro-
ject has been established in his State, 
Kerala. Recently. I am glad that a 
decision has been taken to establish a 
machine tool plant in Kerala and I 
hope it will go through. A decision 
has also been taken to establish an 
oil refinery in Kerala, and I hope that 
will also be speeded up. So also with 
regard to other States, decisions are 
being taken by the Govern;nent from 
time to time for the establishment of 
these public sector projects. 

In the practical application of this 
poliCY, as I said, the~e are some 
obvios considerations which should be 
kept in mind. For example, the pro-
ximity to raw material sources, pr?-
ximity to consuming centres, avall-

ability of power, water, transport 
facilities, etc.,-these certainly will 
have to be kept in mind before any 
project is established in any part of 
the country. It is, of course, true that 
in the public sector it is possible for' 
Government to be somewhat less 
rigid than in the private sector, though 
even there, it would not be souna 
policy to completely ignore these 
essential factors. In a country of our 
size, it is quite possible for us to 
selrl't sites in different parts of the 
countrv without materially ignoring 
these factors. It is no such considera-
tions, for example, that various units 
in the public sector have been located 
in comparatively less developed areas, 
in places like Rishikesh where the 
Anti-biotic Factory has been decided 
to be established; Kotah where a pre-
cision tool instrument factory is to be 
established; Hyderabad, and such other 
places. Even in the private sector, 
Government's licensing does, to a con-
siderable extent, help to move indus-
trial units to what may appropriately 
be called under-peveloped or depres-
sed areas. For example, a PVC plant 
has been licensed to be established in 
Rajasthan. I also learn that a licence 
has been sanctioned for the produc-
tion of industrial explosives in 
Madhya Pradesh. I can give several 
instances of this nature to prove the 
point that I am making, that in tha 
matter of establishment of not only 
public sector projects but also in the 
matter of establishment of private 
sector units, the need for regional 
dispersal of industries is constantly 
kept in mind. , 

The same consideration is given 
importance in the matter of establish-
ment of small-scale industries as well. 
While it may be that the larger inaus-
trial estates have not been located at 
any considerable distances !rom 
industrial cities, it is nevertheless a 
fact that over the entire area of the 
country you will find industrial actI-
vity is largely stimulated by the small 
in1ustries programme. There are It 
number of small tow!'.s dotting th~ 
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country from Cape Comorin to Kash-
mir where there are small industries 
established today, where five or seven 
years ago there was no evidence of 
any such prospect. 

One hon. Member said-I think it 
was Shri Harish Chandra Mathur-
or enquired a bout the impact of the 
emcrgency on the civilian industnes. 
but I might say that the woollen 
industry, for example, and cotton 
textiles, and dry storage battenes, 
tyres, trucks, road-rollers, etc.,-to 
mention only a few of them-have 
had to readjust their production pro-
gramme to meet the defence needs. 
Some of these industries are at the 
present moment under the special 
care of my colleague, Shri C. Subra-
maniam and the needful L, being done 
in respect of this aspect. 

I think reference was made by a 
certain hon. Member to the small-
scale industries sector. As the House 
is aware, a number of arders have 
been placed by the Director-General 
of Supplies and Disposals, with the 
small-scale sector, to meet the defence 
needs. 

A t this stage. I would like to men-
tion one important matter that was 
raised by two or three hon. Members. 
I do not want to go at length into the 
working of the public sector projects 
which are under the care of my 
Ministry or under the care of some 
other Ministries of the Government of 
India. They have a definite role to 
play, and the role that they have to 
play has been clearly enunciated by 
the industrial policy resolution and in 
the Plan reports that have been put 
before the country from time to time. 
It is a very heartening feature that 
the role the public sector is playing 
in our economy is increasing from 
year to year and from Plan to Plan 
period. I do not want to go into the 
details, but the position today is vastly 
different from what the po~jtion was, 
gay, at the beginning of the first Five 
Ye~r Plan or at the beginning of the 
second Five Year Plan. '!'he share 
that the public sector projects have 

got either from the investment point 
of view or from some other important 
points of view, is very marked indeed. 

• This, it I may say so, is one of the 
ways by which we can combat or pre-
vent what has been feared by several 
hon. Members is happening, namely, 
the concentration of economic power. 
The fact that the public sector is 
growing should be a heartening 
feature, and it is in this context that 
the hon. Members of the House are 
very eager tha t these public sector 
proj ects should be constantly under 
their scrutiny and the accountability 
to Parliament should be ensured and 
certain arrangements should be made 
in order to secure this very worth-
while object. 

Reference was made to the delay 
that has taken place in the matter of 
setting up of a joint committe.' of the 
two Houses of Parliament in order to 
scrutinise the working of the public 
sector undertak:ngs. I do concede 
that there has been some delay tn. 
regard to this matter. Se'veral 
attempts were made on previous occa-
sions to set up a Joint Committee of 
this nature. The necessity for such a 
Joint Committee is not questioned. It 
is very very necessary. The Govern-
ment also is very keen on setting up 
a Joint Committee of the two House3 
of Parliament. More than a year ago 
an attempt was made and a resolu-
tion was brought before this House. 
But then several objections were 
raised by several han. Members of the 
Houses belonging to various political 
parties and so the resolution had tv 
be withdrawn with a view to give 
further thought to this very important 
question. On a later occasion, another 
attempt was made and the resolution 
that was placed before the House 
again did not meet with the approval 
of the other House of Parliament, 
namely, the Rajya Sabha. There ill 
some keen difference of opinion bet-
ween the two Hous'·s "f Parliament. 
the Rajya Sabha and the Lok Sabha, 
and the Government have been try-
ing to finrl out how best this diffe.-
ence of opinion could b" resolved ur,1 
On the basis ot some common unde 
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standing a Joint Committee of Parlia-
ment could be set up. This 
Committee, as the House il awm. 
is intended to be a Committee 
of both Houses and the Mem-
bers of both the Houses on thii 
Committee should have more or 
legs equal powers, of course, in 
accordance with the Constitution. 
Attempts are being made at 
various levels to see whether an 
understanding could not be brought 
about between the two Houses and 
these ~ttempts have not yet conclud-
ed. I hope it will be possible within 
the next few weeks to bring a resolu-
tion to set up a Joint Committee for 
scrutinising the public sector projects. 

Dr. L. M. Singhvi: Are we to under-
.tand that the Government is now 
thinking of giving anything more than 
associate status to the Members of the 
other House on this proposed Com-
mittee for public undertakings? May 
we take it that as promised earlier 
this resolution for the formation of 
this Committee would be brought 
before this House during this session? 

Shri K. C. Reddy: I do not want to 
anticipate things--the pros and cons 
of the proposals--because that might 
not be helpful to bring about an 
understanding between the two 
Houses. W'nt will ultimately have 
to be done will have to be in accord-
ance with the provisions of the Con-
slitution. At the same time, we 
should not take away any pow"rs of 
the 0 ... 1:0,. House in our attempt to 
have a Joint Committee in which they 
will h.lve only associate st;l.tU.~. As I 
;;"in. I 10 not think it is desirable at 
lil,> p"c:,pnt st:![(C t.o [(0 into the merits 
of t.h~ (i:J0~ti(]'1, because it is likely 
to prcju:li(:c ;l.l understanding bdween 
the h~;o I!;-;us(~S ~;hich is verv neces-
s',ry for setting up this committee. 

Shri Daji: It was suggested in the 
House that the Minister may call 
together the various leaders of various 
groups and the Chairmen of the PAC 
and t.he Estimates Committee, sit 
together and knock it out. No move 
to this effect has so far been made. 
Merely considering will not bring the 

two Houses together. What is neces-
sary is to call a formal or informal 
meeting of the Members of various 
groups of both Houses and come to a 
decision. 

Sltri K. C. Reddy: It was done infor-
mally on the previous occasion. Wr 
also intend to have the advice of thl 
han. Speaker of this House and the 
han. Chairman of the Rajya Sabha. 
These are being discussed at party 
forums also. Even Members of Gov-
l'l"nment have been contacting vario1ll! 
Members of the House to see what 
could be done about this matter. I 
hope it will be possible to have some 
coner('te results as early as possible. 

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, this statement is being made, 
as you will recall, in pursuance of an 
assurance given to the House by the 
Minister of Parliamentary Affairs. At 
that time it was made clear dpr.nitely 
to the House that some definite i ndica-
tion of the intentions of the Govern-
ment would be available to us when 
the Minister of Commerce and Indua-
try replies to the debate on the 
demands. I am sorry to say that we 
are not taken any further than we 
were before, because we are being 
told that this matter is being con-
sidered. We should be told definitely 
when this would be brought up. 

Shri K. C. Reddy: The Government 
is not keeping idle over this matter. 
In fact, from day to day, we are pur-
suing this matter and Government is 
very keen that this Joint Committee 
should be established at the earliest 
possible moment. It is not correct to 
say that we are trying to avoid the 
setting up of that Joint Committee or 
that we want to scuttle it, as some 
han. Members said. That is not the 
object of the Government. 

Dr. L. M. Singhvi: Give us the date. 
The han. Minister must stand by the 
assurance given by the Mini,V,r of 
Parliamentary Affairs to give us a 
definite indication of the date by which 
he would bring up this resolution for 
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the formation of this committee. 
otherwise, the House must go on with 
its own programme and intentions. 

Shri K. C. Reddy: am afraid 
cannot give a definite indication of 
the date. But I can give this assur-
.ancc that we will do everything 
necessary and possible to bring into 
existence this Joint Committee as 
early as possible. I hope it will be 
much sooner than the han. Member 
thinks. 

Shri Kanungo: How about it if it 
is pussed in this House and thrown 
<lut in the other House? 

Dr. L. M. Singhvi: Why do you 
think it will be thrown out in the 
'Other House? 

Sbri Kanungo: I know. 

Dr. L. 1\1. Sing-hvi: It only means 
the Government is losing confidence 
in its own policy if it thinks that 
thIS resolution would be passed in this 
House and thrown out in the other 
House. It is hardly for the Minister 
to say so, when we are expecting a 
resolution from the Government to be 
brought forward. 

Shri K. C. Redd,,: Not qnly with 
regard to this matter, but with regard 
to various other matters on which at 
times differences of opinion crop up 
between this House and the other 
House, our endeavour should be to 
bring about harmony. It is not desir-
able. it is not in the best interests of 
the country and of Parliament to go 
on accentuating these differences of 
opmlOn. Whenever they crop up, it 
should be the endeavour not only of 
Members of this House, but of the 
other House also, to bring about 
understanding and ha,.rmony. It is 
only in that w~y thGt we w Jl secure 
worthwhile results and successful 
working of the oarliamentary demo-
cracy in th" country. 

should like to be brief witlI 
rpgard to the other matters that I 

have to deal with. { Time is against 
me and I have to deal with a number 
or other important matters. Reference 
was made to the small-scale indus-
tries and the development of these 
industries in our country during the 
past few years. Yesterday one or 
two hon. Members referred to this 
very pointedly. Shri Mathur parti-
cularly referred to certain aspects of 
the growth and development of smaIl-
scale industries at the present junc-
ture. These small-scale industries 
have come up in a very ideal manner 
in our country and it is even said 
thal we arc setting up a very good 
example for others to follow in respect 
of tJUs. I do not want to go into thnt 
aspect, but I will confine myself to the 
situation that has ariilel'l so far as the 
small-scale industries are concerned in 
respect of the availability of foreign 
exchange, sup'ply of requisite raw 
materials. finances that will have to be 
provided to the small-scale sector 
both for imported equipment and also 
tor imported raw materials, and also 
in respect of making the requisite 

.. finance available for purchase of 
indigenous machinery as well. 

It is quite true that in the last half 
year. the foreign exchange allocation 
to the small-scale sector came down 
to ab(}ul Rs. H crores for items other 
than steel and non-ferrous metals. 
This meant a cut of about 50 per cent 
of the peak figure that was allotted 
to small-seale industries in an earlier 
half-year. I would like to say that 
even considering the foreign exchang!! 
difficulty through which we arc pass-
ing and of which the HOllse is aware 
and taking into accollnt the cut which 
various other sectors have had w 
face. I wish this undoubtedly drastic 
cut in the sphere of small-scale ~ector 
could have been avoided. To some 
exten t, however. tile full impact of 
the cut was softened by the inflow of 
sizeable V ("1 \ tmp or ci~fencc orders, 
about which the House is already 
aware. ., "'I 
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I would like to assure the House 

and Mr. Mathur-he is not here--that 
I am not behind any hon. Member in 
the concern that has been rightly felt 
for the small-scale sector. I am aware 
of the employment potential that this 
sector involves and my Ministry, 
therefore, has taken up this matter 
with the Ministri"s of Economic 
Affairs and Iron '<nd Steel. I am 
glad I am now in a position to assure 
the House that (h~ prospects for the 
future of small-scale industries are 
not as bleak as my friend, Mr. Mathur, 
suggested yesterd"y in the course of 
his speech. I call as.'U, c the House 
that the allO('ation for April-Sep-
tember 1963, i.e., the. next period will 
show a distinct improvement. 
Coupled with the efforts which are 
being made to reorientate the indus-
tries in this sector and to the maxi-
mum extent possible, to utilise indi-
genous raw materials. I think we 
could look forward to the future with 
some reasonable confidence. This 
would cover the points made that the 
small-scale sector is being starved of 
raw material supplies. 

14 hI'S. 

Then, Sir, in r('spect of cap.ital goods 
imports, it is true thal th(' previously 
existing credits have al] been utilised 
by the Small Industries Corporation. 
They were pretty quick in utilising 
these credits. They did it very 
rapidly. Now they are facing a situa-
tion whpn no balance is available 
fr{Jm the previous credits. But nOW 
I am in a position to say, and I am 
glad to assure the House, that fresh 
credits will soon become available to 
the Corporation so that they can 
revive their scheme of hire purchase 
for imported rquipmC'nts. I am not 
in a pOoition, obviously, to indicate to 
the House what additional amount 
would be available for this purpose, 
but I can assure the House that some 
amount would be made available. 

With regard to indigenous credits, 
to which also a reference was made, 
the position is somewhat encouraging, 
and I am glad to say that the National 
Small-scale Industries Corporation 
will be placed with adequate funds 
and the Corporation, in this respect 
also, can revive its aetiviti~ very 
soon. 

I would now like to say something 
about the khadi and village industries. 
The importance attached to khadi 
and village industries is, I believe, 
realised by this hon. House. There 
have been certain criticisms ilbout 
cel tain aspects of the working of the 
Khadi and Village Industries Com-
miSSIOn I shall refer to them a 
little later. This Khadi and Village 
Industries CommL'5ion. as the House 
is aware, has been recently recon-
stituted, and it is a matter of grati-
fication to me and also, it may be, to 
the HOUSe as well, that Shri Dhebar, 
who ha.., distinguished himself in 
many fields and who was till recently 
a distinguished Member of this House, 
has accepted the chainnanship of this 
Commission. Only the other day he 
had a long discussion with me with 
regard to various aspects of the work-
ing of the Khad~ and Village Indus-
tries Commission. He also referred to 
certain financial rules that will have 
to be framed in order to improve 
matters. I do not wmt to go into 
details about the points discussed 
with him, but I would like to say that 
he has addressed himself to this very 
important work with great earnest-
ness and in a spirit of dedication and 
devotion, and the House can look 
forward to striking results in the 
sphere of the working of this Khadi 
and Village Industries Commission in 
future years. 

Dr. L. M. Singhvi: What about 
R.ural Industrialisation Commission? 

Shri K. C. Reddy: In this connec-
tion, I would like to pay my tribute 
to Shri Vaikunthlal M"hta who has 
been connected with the Khadi and 
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Village Industries Commission and, 
earlier to that, with the Board for 
nearly ten years. His ill health has 
compelled him to give up the work 
that he had undertaken all these 
years. With his characteristic enthu-
siasm he did quite commendable work 
in connection with this important 
sphere of our national activity. 

Han. Memblers would be glad to 
hear the progress that has been made 
in the matter of khadi. I wilJ give 
only very few figures. The produc-
tion of khad; has gone up from 125 
lakh square yards ten years ago to 
839 lakh squ~re yards. The employ-
ment in khadi inciu-;'rv has gone up 
from 3' 79 lakhs people to 17· 46 lakhs 
people-nearly two million people. 
Salf:'S of khadi have increased from 
about Rs. 130 lakhs worth of khadi in 
1953-54 to nearly Rs. 20 crores worth 
of khadi in 1961-62. 

One of the major functions of the 
Khadi and Village Industries Com-
mission is to render financial assis-
tance to a large number of institutions 
working in the field of khadi and 
village industries. From the date of 
its constitution to the end of March, 
1961, as the House is aware, the Com-
mission disbursed a total of Rs. 92 
crores. These funds are made avail-
able to three agencies: firstly, to 
institutions direct by the Commission 
itself; secondly, to the statutory State 
Boards which havc come to be estab-
lished only recently in most of the 
States; and, thirdly, to the State Gov-
ernmE'nt~. I would like the House to 
note the fact that out of this Rs. 92 
crores disbursed by the Commission 
durin!! th0 last six years. as much as 
Rs. 64' 27 crores, that is, two-third ot 
the total disburs~ents, were 
advanced directly by the Commission 
to the khadi and village industrie~ 
institutions, and out ot these Rs. 64' 27 
crores utilisation certificates, about 
which a mention ha..~ been made. have 
been received tor as big an amount 
as Rs. 61' 24 crores from these insti-
tutions-that is to say, about 95 per 
cent. There is, therefore, no difficulty 

in watching the proper utilisation of 
these direct advances. It is in con-
nection with the disbursements to 
State Governments and to the State 
Boards that some difficulties have 
arisen. So far as disbursements to 
the State Governments are concerlled, 
they are credited to the Consolidated 
Fund, and these amounts come up to 
about Rs. 6' 60 crores. They come 
within the purview, as the House will 
appreciate, of the audit of the 
accounts of the State Government. It 
is only where disbursements take 
place through the statutory State 
Boards that there has been a back-
log in the receipt of utilisation certi-
ficates. The Commission, I am glad 
to say, is fully aware of the position. 
And we, in consultation with the 
Auditor-General and the State Gov-
ernments, arc trying to evolve a 
working machinery which would 
obviate such delays as there are in 
the submission of proper utilisation 
certificates. I am referring to this 
matter as this has been engaging the 
attention of a large number of hon. 
Members of this House. AlI I need 
say at the moment is that the Com-
mission is fully alive to its responsi-
bilities to see thnt the hard earned 
money of the people provided to it 
o",t ot the Consolidated Fund ot India 
is properly spent and accounted tor. 
A reference has been made to the 
Tariff Commission. I think it was my 
hon. friend Shri Guha who referred 
to it. I do not think I need reply to 
it at length. I would like only to say 
~at the functions of the Tariff Com-
mission solely in relation to protec-
tioa have no great significance these 
days in view of the stringent import 
control which we are exercising. 
Nevertheless, they are advising in 
respect ot a large number of com-
modities fair prices tor which have to 
be fixed. They are also keeping a 
continued watch on Industries which 
have been declared as protected and 
from time to time they also recom-
mend de-protection in respect of tho.<!e 
industries which have been able to 
stand on their own feet. It Is, of 
course, true that the Commission by 
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itself might not be able to secure any 
reduction in prices even in respcct of 
the protected industries, but once it 
recommends the protection and the 
Government a{'c('j)L~ that recommen-
dation the industry is certainly 
thrown open to forces of competition 
which, if circumstances penni tit, 
should result in the reduction of 
prices. 

One hon. Member-I think it was 
Shri Daji-referred to the Sholapur 
Mills affair. This has figured in rccen t 
weeks both in the Rajya Sabha and 
in this House. Shri Daji referred to 
the connection of Shri Thackersey 
with the Sholapur Mills. As my 
colleague, Shri Kanungo, stated in the 
other House, there is some evidence 
that, in a report submitted by two 
auditors many years ago, certain 
findings have been recorded against 
Shri Thackersey. This report, how-
ever, I would remind the Heuse, \Va~ 
made at a time when the Company 
Law was administered by th" State 
Governments on Our behalf. It is 
only a few days back that we have 
been a.ble to obtain a copy of this 
report from the Bombay Government. 
We are going into that report and are 
trying to trace the steps that were 
taken after that report was subm;\ted 
to the Bombay Government. The 
time that has elapsed makes this 
process somewhat difficult and, pend-
ing a full stUdy of this matter, I do 
not wish to say anything on the 
merits of the allegations against Shri 
Thackersey. My collpague has pro-
mised to place a statement on the 
Table of the other House as soon as 
our study is completed, and I shall 
arrange to place a copy of the state-
ment on the Table of this House also, 
with the permission of the Speaker, 
at the appropriate time. I should 
perhaps explain that the action taken 
by the Central Government and the 
Government of Bombay in regard to 
the Sholapur Mills with a view to 
keeping it going could be separated 
from the subject matter of this parti-
c .... iar enquiry. 

I shalJ now refer to some minor 
points which certain hon. Members 
have touched. For want of time, 
necessarily I will have to be very 
brief. The hon. Member, Shri Koya, 
referred to the quality of newsprint 
that is being produced at Nepa. Every 
effort is being made by the Nepa 
Mills to improve the quality, but we 
have to contend against certain in-
herent defects in the raw material, on 
which the plant is ,based. If allowanCe 
is made for this, I think the hon. 
Member will concede that the quality 
has shown improvement during the 
last year. I might mention for the 
information of the House that we are· 
exporting the possi bili ty of increasing 
the production of newsprint at Nepa, 
if necessary by importing pulp. We 
intend to double the production of 
this factory. I mention this because 
the hon. Member, Shri Koya, con-
sidered the possibility of import of 
newsprint from Pakistan. Of course, 
I am not suggesting that we should 
nat consider the proposal of the hon. 
Member as well. 

Then reference was made to certain 
other points. a number of minor 
poinL~. In respect of them I would 
like to mention that all of them will 
be looked into. I am not in a position 
to refer to them at the present mo-
ment. For example, referenc was 
made to the present shape of NIDC, 
setting up of a personnel commission 
for recruitment to public sector 
projects, rcserva,tlon of certain types 
of sarees for hand looms, the establish-
ment of a soda ash factory in 
Rajasthan, the closure of paper mill 
in Gorakhpur, detective import policy 
in permitting import of certain finish-
ed products in preference to raw 
materials and several other rna tters 
by the hon. Members who partici-
pated in the debate today. I can only 
say that we shall carefully go into 
those matters and do whatever is 
found to be necessary and feasible in 
respect of them. 

N ow I would like to take a few 
minutES of tItis hon. House to efcr to 
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.ome very im.portant matters pertain-
ing to the Company Law Administr3-
ti.n. Particularly aftcr the publica-
tio1' of the Vivian Bose Commission 
Report on the working of the Dalmia 
Jain Ccmpanies. these have gripped 
the attention of not only Parliament 
but also of the general public in our 
country. In the previous years, the 
Crmpany Law Administration was not 
rccciv'ng any attention, or if I may 
,ay so not much attention, at the 
t\and~ of ParliaJrnent, but now this sur" 
i~ct has become a very vital and 
imo~rtant issue. So, it is very neCf'3-
iary, in the interests of the hea !thy 
growth of corporate sector, that we 
have to dlsCWBthe various aspects. 
\'arioUl! factors, that have rome UP in 
regard to this matter. 

Speaking generally with regara to 
the W9rking of the Companv Law 
!,_dministration, certain aspf'cts' were 
retened to yesterday hy th" h·n. 
v.:err.ber, Shri Daj;. With regaTd to 
t~H' b1~k ideals and [·hjert:"c", whic'h, 
according tv him, ,hould ILl"P hf'en 
achieved by our administration, there 
can be no real difference of opinion. 
The t~sk of furtherance of social jus-
tice, pr(>vpntion of undue coocentra-
ti0n of economic power, bringing t') 
book persons who have been found 
guilty of malpractices under the exj~L 
ing law, problems of economic dcve-
h'pmen~ on sound and healthy line,;. 
1111 these are undoubtedly the tenet., to 
which Gweornment subscribe whnlv-
hp.artedly, and I aJrn grateful to the 
hon. Members who have UlIlderlined 
the need for following a policy whirh 
.... ot. ld accomplish these social and eco-
nomic objectives. 

In ~llj, connection, a refenmce hilS 
been made to the inadequacy that 
exi.,ts in the administrative 8et up, in 
so far ~ dealin'g with the problem of 
corp:"'rate sector is concerned. He has 
quoted an extract from the annual re-
port of this Department. It is a fact 
that there is a ce!rtain organisational 
defect in the present administrative 
set up which does not make for an 
integrated approach to the various 
a<;opeds of corporate administration and 

,,',anagemcnt in our country, Some 
years ag:\ in addition to the adminl!' 
tl'atlon of the Company Law, subjects 
like stock exchange, capital issues and 
also the working of cart,ain financinl 
institutions were under one depart-
ment but, owing to reasons to whic,) I 
need not refer at the present moment, 
they were bifurcated Qlnd certam 
pg£:nc·ies were brought under the Min-
Istry of Economic Affairs and the 
Company Law AdminiS'traJI:klll came 
ander the Ministry of Commerce and 
Industry. Certain oomments and 
certain suggestions have been made by 
the Vivian Bose Ccmunission report 
also in respect of this matter, At :hp 
pre.sent momenrt, I can only assure Ih" 
House ,th&! this matter will receive the 
('amest cansideration of Government· 
\>; ; tll a view to ""eing if any beth'" 
m rnng('ffi(IDt cO'Uld be arrived at. 

511ri Dajl alSJ r('ferred to certain 
trend, N,·,garding th(' holding of pI3cC" 
01 profit by d:ir€ctors and their reia-
nvec and he has qu<,'"d the ngn,'C's 
giv"" in the annu:ll re:>nt of the 
Ikpartmcnt to show that an incre.aslng 
n :>mber of relative; of directors i, 
hpjng appointed to pla('€'S of profit in 
the higher remuneration brackets. A, 
it is, it is not a b:-cach of law but ,"ly 
a sor~ of evas:on, a~ h(' himself point-
ed DUt. He has al;o referred to Ute 
large number of c'antr~ot~ which 1'10" 

\'ide for fixed monetary bcndlts of 
H,. 50,000 or more lX'r annum whleh 
have 'been sanctioned by Gov{'mm('n:. 
Thl'SC are tTeJlds which, if I m:.y ",,~)I 

S1, tJave not escuped the no!'H'e of" 
Governmeon1, as is ,,,,.oved by the ~.H·t 

that we ourselves brought thpm (JU: in 
the annual report, I am quite clear in' 
my mind that this is not a health',' 
trend and it has to be controlled. At 
presellt we are keeping a constant 
wa'ch over it, and I can 8"'UTe him 
and the House that, if and when nece~
!ary, Government will not shirk 
taking powers to arrest this disturbin.~ 
trend and at the time when we bring 
up pToposals behre the House for 
amending the Companies Act this 
&-:pect will al90 be considered, 

Reference was also made to tht low 
ftne~ that are being impo<>ed by 1h" 
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<:ourts for violation ui the provisions 
of lllf Company La\\'. Thi.< is a maCer 
on "hich we have "'pp('atedly expre!>s-
e(: \ ursl'lvC's a-; n1,)st lll1hJ~PY. and ,vc 
'can only expreSs the hope that gl'a-
d~'~1~ly tllL; g'ravity u~ SLl(~h offente.~ 

Y; c:lld come to be fl,:.lised in all 
qu'" ter, and pC'flalfes eommC;'lsurate 
with ",uch gravity imposed in those 
-ca.:,es. 

I would like to refer only to two or 
tllfl'C moce aspects in respect of the 
'Company Law Administratbn. Refer-
ellC' was made to the indirect and 
tor:UOU3 evasions based on undesirable 
and unsound company pT80tices cited 
in the report of the Department. 
Thesc· ma'lpracticcs which have come 
to light on the basis of close scrut:ny 
.of the documents filed before the 
Rcg'otraT'S by companies and suose-
'Quent enquiries based thereon are 
ocing kept under a constant watch and 
though, under the law as ~t stands, no 
action might be possvble against the 
peri'ons responsible for these malprac-
tices, it is invariably brought to their 
notice by the Department that stich 
lIctr are against sound company prac-
tice. Here also I would like to say 
tha; if it is folt necessary at any par-
tiCular point <xf time. Government will 
Clot hesitate to tighten the provisions 
of lay. to prevent these malpractices, 
but I would appeal to the busincs~ 
community not to force the hand; of 
'Government in this way but to deve-
lop a senSe of social consciousness and 
to adopt a self-imposed ethical code so 
that withom having to resort to legis-
lath'c measures these undesirable and 
unhealthy practices are voluntm-il:v 
given up. In this contest, I would also 
say thnt a hea,lthy public opinion which 
{'ondemns such instances nf contraven-
tlon of the spI~I,t of the law would 
Ina'erilillly contribute to the checking 
<If these dubious 9I'actioes. The atten-
tion that Parliament is giving to these 
matteI'S nowadays, I hope, will have 
a e.alutary effect and will rc<:uH in a 
bealthy functioning of the corporate 
1IeCtor in our country. 

In this c~nnecti.on, I would like to 
-ma.k(' one point. It is not fair, it is 

rot proper, it is not desirable to tn:lt 
tile whole of the corporate ~ector in 
the same way, to tar them with the 
same bruch. Thi, was referred to by 
&'lfi Daji yesterday, and I am glad 
that he acknowledged it thrut he doe. 
not want the corpol'ate sector b V-
liquida~ed. he does not want to have t 
SOrt o~ general offensive against the 
corporate scctOT and he only wants 
t:l~.l. t~l{~ n1.l1pj·..l~~i~'~·.~ ~ .. hould b~ ! i~~~:ted 
and those who indulge in those mal-
"raetices should be proceeded against. 
He was also careful enough to add 
tr.a1-1 am glad to note it-under the 
existing law, nothing can be done 
against the rule of law. I am glad he 
m'l"1l1wned all these a,pcc's. 

Shri Dap: They should not be fined 
one anna per day. 

Shrl K. C. Rl'ddy: It is a matter for 
('(lurts. I cannot say anything. 

Shrl Daji: You can amend the law 
and prescribe the minimum penalty as 
We have done in many cases. 

Shri K. C. Reddy: I have already 
referred to it. I do ncvt think there is 
lleed for me to say anything more. 

Then, Shri Daji quoted exten;;:""ly 
from the Reserve Bank and the De-
partment's studies to show how there 
has been a growing concentra~ion of 
('conomie power in this context in the 
hands of directors and managing 
agents and h"VW a large part of the 
corpo~a te wealth is being controlled by 
a few leading business houses. These 
are facts which I do not pr:)pose to 
controvert but it must be kept in mind 
that as against this there has been a 
tremendous growth of the public sec-
tor. as I have already referred to 
earlier in the course of my speech, in 
thE; l"~t few yeaI'S and tt is not 8! 
th, ugh a few indU9triai houses in the 
priv,,:c ,;("ctor alone have gained in 
econe".,ic stre:ng~h. In the light of the 
comiderab1e increase in industrial 
activi:v in recent yElal!'S there has been 
an all-round expansion and it should 
not be overlooked tha,t the expansion 
111 the case of comp8lllies like the 
Tat~ Iron Steel 00. 8Illd Indian Iron 
an,l Steel Company would account lor 
u great deal of the type of increase In 
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asset< etc. thart. the studies referred to 
by Shri Daji have brought out. 

I would like to mention, in this con-
nection, the steps thrilt have been taken. 
Under the Companies Act itself, cer-
t~in provisions exist 1>0 prevent growth 
of monopolies. I w:uld mention only 
a few of them. The number of direc-
torships in public companies that an 
individual can hold is limited to 20 
under section 275 and nO 'managing 
agency concern can have more than :0 
publk companies under its manage-
ment by virtue cd section 332. 

8hrt Daji: Too high. 

Shri K. C. Reddy: Further, anum· 
be!' of restricthns on inter-company 
inVEstments have been placed by the 
,.,rovisions of section 372 and the re 
;.r"tmeration payable to managerial 
class flS a whole is controlled under 
Sf'CtiClns 198, 310 and 348. While these 
l'TOvlSions are no' dO'\lbt effect.ive to 
S(lme extent, co~ny law by itself 
cannot effectively prevent the growth 
d monopolies. Executive agencies 
like the Licensing Department, Capital 
lsoue Con'Toller, financial institutions 
which make financial resources avail-
nbJ(· for the gTowth of industry also 
I1,at~l'iaHy contribute to prevent :he 
growth of monopolies by the manner 
Ln whir.h they exercise their executive 
pO'wer. 

:-row, I would like to say a few 
words ab-mt t.he Vivian Bose Commis-
sion Report which is going to be dis-
cuo>ed at gTeat length during this ses-
sjon of the HOuse and I think it will 
not be necessary on my part to deal 
wi:'h it at any gTeart. length at the pre-
f.(!nt moment. I would only say, this 
r~po!'l after it was received-the first 
part of it was received In the month of 
of June last year and the second part 
was Tl'Ceived in the m-mth of October 
-it was carefully studied in the De-
par~nt and after consulting the Law 
Mini~;tI)' s~eps were talren to get it 
printed and -place it ,before the HousE'. 
The Government after close study of 
the various irregularities and mal-
practices mentioned in the report con-
sidered it necessary rt;o have the 
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mattcr further examined by two 
legal experts and this examination is 
now going on. I would like to assure 
the House em this occasion that there 
haS been no inten!ion either to sup-
press anything or shield anybody or to 
preserve complete secrecy about pri-
vate bu"iness houses as observed by 
8hri Daji yesterday. If there is a feel-
ing in the minds of anyone that these 
people who indulged in malpractices 
of the kind that have been brought 
to light by the Vivian Bose C~.mmis
sion will get away with it, I think, 
that is unjustified and there is no 
ha sis far that. .-There was also a reference '0 a case 
of an auditor who seems to havp been 
a party to a oortain questionable 
transaction by a bank. I am not quite 
aware of all the facts and I would 
certamly be grateful if these are sup-
plied to me to enable me to f~llow 

up the matter further. So far rlS the 
'Duditor's role is concerned, it is inc!eed 
m05t deplorable thart. a Member of an 
honoured profession should have act cd 
as was stated yesterday on the floor 
of the House and I shall certainly see 
that the matter is pursued fur~her, as 
1 said, if the necessary details are 
;upplied b me. 

I havp. only two more points to make 
in regard to the company law admin-
istra~ion. One is with reference to the 
propriety of companies making politi-
cal contrubutians. This is a question 
which has arisen .time and again in the 
past. Under the Indian Companies Act. 
1913 a company or its Board c1 Direc-
tors could make political contributions 
,to any extent prov~ded the company 
had taken ll'OW'6r totJhat effect in its 
Memoo-·andum of Association. The 
Companies Act, 1956 curtailed the 
pO'wer of the Board of Directors of a 
public company and of a privatc com-
pany whi'ch was a subsid'ary of a pub. 
11C company to a contrihution in any 
financial year of Rs. 25,000 or :} per 
cent. of the average of net Pl'o:its or 
the company during the three preced-
ing financial years, whichever was 
greater. The Board of Direc'ors ccu1d 
ell:ceed this limit only with the con-
sent of the company in general meet-
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[Shri K. C. Reddy] 
mg. Later, as the House is aware, the 
Visw&natha Shastri Committee which 
was appointed by Government in :957 
to suggest amendments to the Com-
pan iE'S Act, 1956, went into this ques-
tion but observed that contributions by 
companies anly to political parties did 
not require to be more strictly con-
trolled as long as contributions from 
other SOUI'{:es were nat similarly regu-
lated. The Committee was of the 
view that the question of regUlation 
of political contributions was a broad 
question of public policy outside (he 
scope of. company law. So, this sub-
ject is not the one which could be 
considered only in the context of the 
administration of the company law, 
but it could be considered in a wider 
context. Whether the law relating to 
elections has to be modified, or what 
other steps have to be taken, or what 
other ~ecisions will have to be taken, 
what policies the concerned political 
parties or the Government might de-
cide te pursue in regard to this mat-
ter, are not the subjects in respect of 
whiCh I would like to say anything 
at the present moment. I am confin-
ing myself to the contributions that 
companies could make to political 
parties for whatever purpose it might 
be. 

The Viswanatha Shastri Committee 
recommended thaJt in so far as politi-
cal contributions by companies were 
concerned full information relating 
thereto should be incorporated in the 
accounts of the company. The Gov-
ernmEnt accepted the recommendations 
of the commict.tee regarding disclosure 
in the audited a~ts of information 
concerning politkal contributions and 
m>endmenrt to that effect was included 
in the Companies Amendment Bill, 
1960. During the passage of the Bill 
through Parliament, my predecessor, 
Shri La! Bahadur Sha:.."trl, out of de-
ference to the wishes of some of 'he 
Members, agreed to the imposition of 
an absolute limit ()(ll the power of cOm-
panies to make political contributions. 
Thw secti()(ll 294A of the Act came to 
be enacted which fixed an absolute 
limit of 5 per cent. of net profits or 

Rs. 25,000 whichever is greater, in 
respect of such political contributions. 
In permit~.ng political contributions 
within this limiJt and not placing an 
absolute han against them, Parliament 
seems to have been influenced by the 
considerations that contributions to 
political parties are made by com-
panies with full knowledge of the pro_ 
claimed ideologies of the different 
parties so that it cannot be contended 
that such contrihutions determine or 
influence the policy of various politIcal 
parties. So, it is nat as if political 
contributions by companies to political 
parties will corrode our democracy aT 
interfere with the healthy functioning 
of our democratic system. Also, the 
full di.>closure of such contributions in 
profit and loS\'; aC{:ount is now requiTed 
by law and placing a prohibition 
against limited companies alone from 
making political contributions would 
not be fair or proper as such contri-
butiOns could flow from other SO~I'cCl; 
and if at all ii is the law relating to 
elections rather than the Compan~es 
Act which would be considered for 
amendment in this connection, as I 
have a}ready referred to a little while 
ago. 

I would also like to tell the House 
that so far as Government companies 
are concerned, we issued instructions 
nearly two years ago that they 
should not make any contribu-
tions 'even within the limits permit-
ted hy law. 

The last point that I would like to 
mention is about the need for amend-
ing the Companies Act. 

One hon. Member referred to the 
need to prevent the various malprac-
tices occurring in the corporate sec-
tor, if necessary by amendment of th-e 
law. This is a matter which is under 
the consideration of the Government. 
The Vivian Bose Commission report, 
while observing that the provIsions 
introduced by the 1956 Act and the 
1960 Am-endment have made it very 
difficult for companies to commit the 
type of irregularities and malpractices 
which were thrown up in the course 
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of their investigation into the affairs 
of the Dalmia-Jain group of compan-
ies, recommended a few further chan-
ges in the Company Law to plug 
certain existing loopholes. These 
have been studied in the Department 
of Company Law Aministration, to-
gether with the suggestions of the Jen-
kins Committee which went into the 
working of joint stock companies in 
the United Kingdom, and Govern-
ment is very much seized of the need 
for brin!(ing up a Bill at an early date 
to further amend the Companies Act 
in order to prevent some of these mal-
practices and arrest certain growing 
unhealthy trends in corporate admin-
istration. We are also in this connec-
tion awaiting the recommendations of 
the two eminent legal gentlemen to 
whom the Vivian Bose Commission 
report on the working of the Dalmia-
Jain companies has been referred. 

14.31 hrs. 

[SHRI KHADILKAR in the Chair.] 

We expect them to make certain re-
commendations with regard to the 
amendments that have to be made to 
the Companies Act in order to prevent 
the malpractices that have been 
brought to notice in the Vivian Bose 
Commission report and otherwise also. 
So these are all matters which are 
under constant study by the Govern-
ment. They will receive the earnest 
consideration of the Government I 
hope that all these, that is, the steps 
''(ken by Government, as well as pub-
lic opinion, and the opinions expres-
sed by Parliament in regard to this 
matter will result in a healthy corpo-
rate sector coming into existence in 
our country. This Company Law ad-
ministration, Sir, is going to figure 
v-ery prominently during the debate 
that will take place in this House on 
the Vivian Bose Commission report. 
So I do not think it is necessary for 
me to take any more time of this 
HouS€ with regard to this matter. 

Sir. I haVe taken considerable time 
of this HouS'e. I am grateful to the 

House for the kind indulgence it has 
shown to me. It remains for me only 
to give the assurance that so far as my 
Ministry is concerned it will be our 
endeavour to do whatever is possible 
in order to improve the industrial 
production in OUr country, to create 
the necessary industrial base that is 
so absolutely essential to face the chal-
lenge that this country is faced with 
at the present moment. 

Dr. L. M. Slnghvl: In view of the 
fact that very large funds are com-
mitted to the care of the Government 
under this Ministry and in view of 
the fact that public sector undertak-
ings and similar undertakings are of 
very great importance to our ec0-
nomy, I would like the Minister to 
make a statement on some of the 
things that he has been pleased to dulb 
as minor. For example, the question 
was raised in respect of the NIDC and 
the Personnel Commission ..... . 

Mr. Chalrman: Order, order. At 
this stage the hon. Member can only 
put a question or ask for an explana-
tion, not make a speech. 

Dr. L. M. Singhvi: I want to know 
whether Government have fonnulated 
any specific thinking on the working 
of the NIDC as a financing agency, 
and as an addition to the proliferation 
of agencies, and whether the Govern-
ment are going to create a Personnel 
Commission for the public sector 
undertakings which has been suggest-
ed and advocated also by the Esti-
mates Committee of this House. 

Shri K. C. Reddy: I have taken al-
ready an hour and a half, and I would 
not like to take more time of this 
House in dealing with important mat-
ters of this nature. So far as the lat-
ter subject is concerned, that is, the 
establishment of a personnel commis 
sion for recrui tmen t to the public sec-
tor projects, what all I can say is that 
the matter is under the consideration 
of the Government. 
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Dr. L. M. Slnghvl: That is a stock 
answer. 

Shrl K. C. Reddy: I do not think it 
has been possible to take a decision. 

Shrl Kanungo: It is not so easy. 

Shrl K. C. Reddy: And it is not so 
easy, as my hon. colleague is saying. 
Certain principl"eg are being followed 
even now by the public sector pro-
jects. It is not as if they 
are doing this recruiting busi-
ness in an arbitrary manner. Certain 
principles have been laid down, and 
certain considerations they have to 
keep in view when they recruit per-
90nnel for these public sector projects. 
A$ I said, this is a matter which is 
still 'engaging the attention of Govern-
ment. I do not know how soon it 
will be possible for Government to 
t:ome to a decision regarding this. 

With regard to NIDC I would like 
to say that- so far as the financial ~
oect of th working of the NIDC IS 
concerned, the granting of loans for 
.,xample to textile conc<erns etc. has 
been taken away from the purview of 
the NIDC and it has been entrusted ,to 
the Industrial Finance corporation 
already. The NIDC, in the days ahead, 
will b'e concerned mainly with the 
llromotional aspect of industries, de:ve-
lopment of industries, technologIcal 
!ervice by establishing a Bureau for 
that purpose; it is only that kind of 
thing that the Industrial Developm~nt 
Corporation will be concerned Wlth. 
So far as the financial asp'eCt is con-
cerned, the granting of loans etc., as 
I have said that will cease to be the 
function of' the NIIX:. 

Shri Joachim Alva (Kanara): 
There are one or two small things 
which would like to ask. I did not 
want to interrupt the ImpreSSIve stat'e-
ment of the Minister. The first IS, is 
it true that they are going to place 
large fW1ds at the disposal of the Na-
tional Small Industries Corporation 
despite the em'ergency. 

Shri K. C. Reddy: I do not quite 
W1derstand the question of the hon. 
Member. In the course of my speech 

I 9ald that some funds are going to be 
placed at th'e disposal of the National 
Small Industries Corporation for 
small-scale industries generally. It is 
very very necessary to make th~e 

funds available to them. In fact, If 
we do not do so in this period of 
emergency th'eSe industries will come 
to grief and industrial production will. 
suffer, and this is a thing which we 
have got to safeguard against. It is 
for thi~ reason that I said that certain 
steps have been taken and I gave an 
optimistic view of the matter. I do 
not know whethoer the han. Member 
takes exception to what I have said, 
and he does not want these .things to 
be done. 

Shrl Joaehlm Alva: No, no; we want 
more funds. 

Shrl Beda: I have only a small 
question to put. So far as the can-
cellation of licences is conC'erned, the 
Minister has highlighted the lacuna of 
the licensees not using the licence 
and starting industries. But the can-
cellation takes a very long time. And 
my observation is that generally it 
takes two to three years after whkh 
only the licences are cancelled. Is 
Government concentrating, in view of 
the fact that this problem has be-
come S'erious, on finding out ways by 
which the licences can be cancelled 
earlier? 

Shri K. C. Reddy: There is a pres-
cribed procedure in regard to this. It 
is not as if we can do it arbitrarily. 
A certain time should 'elapse before 
the question oIf recovation of a licence 
can be taken u.p. Three, four or five 
months immediately after a licence is 
issued we cannot think of revoking 
th'e licence. 

SIu1I. Joachim Alva: Mr. Daji said 
.that fifty officers are needed to pass a 
licence. 

Shrl K. C. Reddy: A statement 
giving all the information about this 
matter has been placed on the Table 
of the House, and I would like to in-
vit'e the attention of the hon. Mem-
bers to that. And also, before revo-
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cation ot any licence, we have to issue 
a show-cause notice and we have to 
hear the party as to why such and 
such steps have not been taken, and 
it is only after giving them a hearing 
that we can ultimately decide on the 
cancellation of a licence or otherwise. 
So these are procedures which cannot 
be short-circuited, and action is being 
taken in all the cases in accordance 
with the procedure that governs this 
matter. 

Shri Joachim Alva: One last ques-
tion. The hon. Minister has said about 
over-weightage in certain regions 
with regard to industries. May, I 
know if the hon. Minister.. fully 
aware of the fact that all 'tI'dustries 
are being concentrated in Bangalore, 
and to the detriment of Bangalore, 
but next door there is Kolar which 
has a labour population of forty thou-
sand, and if the Kolar gold mines are 
exhausted those forty thousand fami-
lies will not have the wherewithal to 
support themselves. Why is not a 
single small-scale industry establish-
ed there where watet is plenty, land 
is plenty, and why are the other in-
dustries not forced to go there? 

Shri Kanungo: You have gold there, 

Shri K. C. Reddy: I am rather sur-
prised at the statement made by the 
hon. Member. It is not as if all the 
industries have been located at Ban-
galore. In fact, when I go to Banga-
lore and Mysore the complaint is that 
not enough industries have been 
located there. And I do not want a 
wrong impression to be created by 
the intervention of the hon. Member 
who comes from Mysore, that all in-
dustries have been located at Banga-
lore. So far as Kolar is concerned, I 
come from that area, and I would be 
very very happy if we did have cer-
tain public sector projects or small-
scale industrial units established there 
as early as possible. With regard to 
small-scale industries, I can only say 
this. It is not the Government that 
can establish these industries. Entre-
preneurs should come forward and if 
intrepreneurs come forward, cer-

tainly, the Government will give all 
assistance to establish these indus-
tries. In this connection, I may point 
out that a decision has been taken by 
the Mysore Government that one of 
the new industrial estates that will 
have to be established in the Mysore 
State, will have to be at the Kolar 
gold fields. 

Shri Jashvant Mehta: I have not 
received a reply regarding Kalinga 
Tubes Ltd. I read that a licence was 
issued to Kalinga Tubes Ltd. worth 
Rs. 60 lakhs for importing zinc. It 
was sold. Another point is about C.l. 
pipes. Kalinga Tubes Ltd. is not giv-
ing according to ,the prices decided by 
notifica tion. 

Shri K. C. Reddy: What I can say 
at present SO far as these two matters 
is this. In respect of one of the mat-
ters, that is, import of zinc and utili-
sation 00. zinc, a detailed question was 
answered on the floor of the House, I 
think, in December, 1961 by my col-
league Shri Manubhai Shah, and it 
was stated at that time that there was 
no basis for that complaint that had 
been made. After due enquiry, it was 
found that there was no basis. Subse-
quently what has happened, I do not 
know. 

Shrl Jashvant Mehta: Will you en-
quire it? 

Shrl K. C. Reddy: With regard to 
the second matter, I would like only 
to point out this. It is now under ,the 
con trol if the Ministry of Steel and 
Heavy Industries. I hope it will be 
possible for my colleague the Minis-
ter for Steel and Heavy Industries to 
say somethIng about it in the course 
of the debate which will come up on 
the Demands for Grants of that Min-
istry. 

Some Don. Members Tose-

Mr. Chairman: I am sorry, no fur-
ther questions. Already the time is 
up. 

I will put all the. cut motions to-
eether. 
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Some Hon. Members: Yes. 

All the cut motions were put and 
negatived. 

Mr. Chairman: The question is: 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of th-e order 
paper. be granted to the Presi-
dent. to complete the swns neces-
sary to defray the charges that 
will come in course of payment 
during the year -ending the 31st 
day of March, 1964. in respect of 
the heads of demands entered in 
the second column thereof against 
Demand Nos. 1. 2. 3. 4. 5 and 113 
relating to the Ministry of Com-
merce and Industry." 

The motion was adoptl:d. 

[The motions Of Demands for 
Grants which were adopted by the 
Lok Sabha are -reproduced b.elow-
Eel] 

DEMAND No. I-MINIsTRY OF COM-
MERCE AND INDUSTRY 

"That a sum not exceeding 
Rs. 70,09.000 be granted to the 
President to complete the sum 
necessary to defray the . charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1964. in res-
pect of 'Ministry of Co=erce 
and Industry· ... 

DEMAND No.2-INDUSTRIES 

"That a sum not exceeding 
Rs. 19.87.23.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1964. in res-
pect Of 'Industries· ... 

DEMAND NO.3-SALT 

''That a sum not exceeding 
Rs. 57.26.000 be granted to the 

President to complete the sum 
neces.sary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1964, in res-
pect of 'Salt'," 

DEMAND No. 4--COMMERCIAL INTELLI-
GENCE AND STATISTICS 

"That a sum not exceeding 
Rs. 86.86,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1964. in res-
peCW 'Commercial Intelligence 
and .atistics· ... 

DEMAND NO.5-OTHER REVENUE ExP-
ENDrrURE OF THE MINISTRY OF 

COMMERCE AND INDUSTRY 

"That a sum not exceeding 
Rs. 3,39.96,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will ccfule in course of pay-
ment during the year ending the 
31st day of March. 1964, in res-
pect of 'Other Revenue Expendi-
ture of the Ministry of Commerce 
and Industry· ... 

DEMAND No. 1I3-CAPrrAL OUTLAY OF 
THE MINISTRY OF COMMERCE AND 

INDUSTRY 

"That a sum not exceeding 
Rs. 10,60,37,000 be granted to the 
Preside»t to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1964, in res-
pect of 'Capital Outlay of the Min-
istry of Commerce and Industry·.~ 

MINIsTRY OF TRANSpORT AND COM-
MUNICATIONS 

Mr. Chairman: The House will 
now take up discussion and votillg on 
Demand Nos. 90 to 100 anr! 1S9 to 143 
relating to the Ministry ot Tra.nsport 
and Communications !or whIch 9 
hours have been allotted. 


